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The instant review application has been preferred 

by the respondents Union of India and others under Rule 17(III) 

Central Administrative Tribunal (Procedure) Rules 1987 seeking 

review of the judgment dated 21-05-93 in Original Application 

No.803 of 1993. 

 

  

Shri S h Shukia pplicant in Original Application 
application l  

No.803✓1993 moved/under Section 19 of the Administrative Tribunal 

Act 1985 seeking the relief to issue direction to the respondents 

to release the promotion of the a pplicant in the higher grade 

as a Conducter and arrears of pay during the suspension vriod 

and payment of bonus etc also ordered to be paid. 

The applicant was appointed as T.T.E. in Central lily 

Jhsnsi. He was involved in a O.A.R. case. In the original 

application he has stated that he was exonerated in the D.A.R. 

case ana produced Annexure A-6 dated 05-01-93 to this effect 

in the review petition. It ie said that the applicant S M Shukia 

managed to obtain Annexure A-0 which is a fictitious and fraudulent 

document. In the review petition it is said that on the basis 

of D.A.R. proceedings drawn against the applicant he was removed 

IIP 



tree service vide order dated 24-05-93. The order 

directing the respondents to dispose of the representatioe 

of the applicant was palmed on 21-05-93, as such the 

removal order dated 24-05-93 as seated in the review 

petition was not in existence and this was a subsequent 

development after the proceedings drawn in the Original 

Application. 	The original application was disposed off 

at the admission stage on the request of the applican,-.. 

hi 3e1 f and if the said order by the Tribunal has been 

obtained by suppressing any material fact, the sane can 

be replied while disposing of the repessentaeion of she 

applicant. The simple direction on the request of the 

applicant was issued to the respondents that hie repro-

sentoeien be,  diepoeed Off and no other relief ;las bean 

granted to him. If the services of the applicant are 

terminated, the representation,  may be disposed off with 

such observations 

As provide 

Central Administrative 

the Tribunal possesses 

by imakiem Rule 17(III) of the 

Tribunal (Procedure) Rules 1967 

the sane powers of review as 

are vested in a civil Court while trying a civil suit. 

As per the provisions of Order XLVII, Rule 1 of the Code 

of Civil Procedure, a decision/judgment order c an be 

reviewed 

(i)  

(ii)  

if it suffer 

face of the 

is liable to 

e frail an error apparent on the 

record; 	or 

be reviewed on account of discovery 

of any new material or euiderce which was not 

within the knowledge of the party or could not 

be produced by him at the time the judgment was 

made, despite due diligence; or 

(iii) for any oth r sufficient reason, construed to 

mean "analg Gus reason". 
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C onsideri these facts we are of the view 

  

that the order passed by this Tribunal does not suffer 

from an error apparent on the face of the record. The 

order by this Tribunal. is also not liable to be reviewed 

on the ground that the applicant was removed from service 

subsequent to the pronouncement df the judgment. 

The review petition is, therefore, disposed 

off with these observations. 
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